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(Section 15.) . 
to the High Court a t  Calcutta in .re- 
spect of the territories and dominions 
included in a Province shall be dis-' 
charged by such High Court as the  
Governor- General in Council may, by  
notification in the Gazette of India, ap- 
point in this hehalf, and probate or let- 
ters of administration granted to the 
Administrator Qeueral of the Province 
by the High Court so appointed shall 
have the same effect throughout the 
Presidency of Bengal, as defined in this 
A d ,  or, if the Court so diyects, through- 
out British India, as, but  for the aboli- 
tion of the office of Administrator Gen- 
eral of Bengal, probate or letters of ad- 
ministratio11 granted to the holder of 
that  office by the High Court a t  Cal- 
cutta would have had : 

(v) in the foregoing provisions of this Act 
the word 'Presidency ' shall be deemed 
to include a Province, the expression 
' Presidency-town ' the place of sitting 
of a High Court appointed by the Gov- 
ernor General in Council under clause 
(iv) of th is  sub-section, and the expres- 
sion ' Advocate General ' a Governnlent 
Advocate or other officer appointed by 
the Governor General in Council to dis- 
charge for a Province the functions 
under this Act of an Advocate General 
for a Yresidency : 

(vi) t h e  provisions of this Act with respect to 
the commission of the Administrator 






